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Manoj $1mh resident of House No.4, Gandl hi Naga
Maﬂﬂj Kumar Tangra, Resident of 15 f&."@@f@ Vi'

N =

8. Atar Smgh Resident of Vipin Babso Ki Ga}: f' gra. .
4. Yogesh Sharma, Resident of House N0.8/314, fB’"I
g Agra. Bevkapd
S Rakesh C/o Atar Singh, resident of Vipin Bﬂbc:lﬂ Ki @a.ll
R Agra.

6. Hyredsh C/o Shishu Pal, Quarter No.F.T.F. 2. Central
| | Excise Colony, Agar,

7 Brij Mohan C/o Manoj Kumar Tandra, Resident of 15/2004
Vipin Baboo Ki Gali, Agra. '

T e s w . JApplicants
By Advocate : Sari K. N. Shukla
‘ Versus 3
- Union of uuha‘ *hllﬂugh the Secretary, Ministry of Finance, f_-f'.:.
/ New De'lly

2. Deputy CDI‘HI‘HISH]OHBI‘ Central Excise, 113/4, Sanjay Plxxee Fria o
Wazirpur Road, % ora L0 o

.-+ +..... Respondeits =
By Advocate : Shri V.K. Shukla

| ORDER

(DELIVERED BY: JUSTICE A. K. YOG- MEMBER-JUDICIAL]

1.  Heard learned counsel for the parties. Pems@d

and the dacumcnts on record,

e



on the said representation shall be communicated to the applic

forthwith.

4. OA stands finally disposed of subject to the above

observations/directions. No costs.




